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1. Short title.
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Bill No. 42 of 2024

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT)
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of
1973).

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the Seventy-fifth
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Ceiling on Land Holdings
(Amendment) Act, 2024.

2. Amendment of section 5.—In section 5 of the Himachal Pradesh Ceiling on Land
Holdings Act, 1972, in the end of the proviso below clause (i), for sign ".", the sign ":" shall be
substituted and thereafter the following shall be inserted, namely:—

“Provided further that the State Government for reasons to be recorded in writing may allow
transfer of such land, structure or both, as the case may be, for religious, spiritual or



charitable purpose, subject to a maximum limit of thirty acres. The land, structure or both,
as the case may be, so transferred shall be used for the same purpose for which it has been
allowed failing which the land, structure or both, as the case may be, shall vest in the State
Government free from all encumbrances.”.

STATEMENT OF OBJECTS AND REASONS

Radha Soami Satsang Beas is a religious and spiritual organisation carrying out its activities
across the County. It has set up many centres for imparting moral, spiritual, and religious education
in the State. It is actively working for eradication of castiesm, alcoholism and drug addiction etc. It
has also set up a hospital at Bhota in Hamirpur district which is catering to the health services of
the public.

This organisation has been holding land in the State beyond the permissible limit as
prescribed under the Himachal Pradesh Ceiling on Land Holdings Act, 1972, as the said land is
exempted under the provision of clause (i) of section 5 of the Act ibid.

The Radha Soami Satsang Beas has been requesting the State Government time and again to
allow it to transfer the Land and Building of Bhota Charitable Hospital to the Jagat Singh Medical
Relief Society which is said to be its sister organisation, for better management of the medical
services. The proviso below clause (i) of section 5 of the Act ibid. bars transfer of land or structure
exempted under this clause. In order to facilitate the case of land transfer of Bhota Cheritable
Hospital in the public interest and other cases of similar nature, the provision of permission by the
State Government has been proposed with certain conditions. This has necessitated amendments in
the Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(JAGAT SINGH NEGI),
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORANDUM
—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION
—NIL—

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT)
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A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act 19 of
1973).



(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:

(JAGAT SINGH NEGI)
Minister-in-Charge.



